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THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA): You can find out Mr. 
Shukla. 

SHRI VIDYA CHARAN SHUKLA: Sir, 
as far as my present information goes, this is 
not a fact. But in any case, since this matter 
has been raised in this House, I shall check 
up the position. But I do not think thig could 
be the position. 

 
T

HE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Mr. Shukla, have you 
anything to   say? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): Not on this. 

t["That the Bill to provide for the 
alteration of boundaries of the States of 
Bihar and Uttar Pradesh and for matters 
connected therewith, as passed by the Lok 
Sabha, be taken into consideration."] 

t[ ] English translation. 
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with instructions to report by the-last day of 
the first week of- the next   session."] 

The  questions were proposed. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): May I just ask for a clarification 
from the Minister? Have the Assemblies by 
a majority  approved this? 

 
SHRI DAHYABHAI V. PATEL (Gujarat): 

Sir, if this Bill has received the approval of 
the Bihar and the Uttar Pradesh Assemblies, 
perhaps there is not much to say about it. But 
I would like to take this opportunity to make 
a few-suggestions to Government in this 
matter, in the context of the situation that we 
have. Bihar and Uttar Pradesh are two of the 
largest provinces in this country. And yet, 
with due respect, may I say that perhaps they 
are the most ill-administered provinces in 
this country? 

SHRI   SHEEL     BHADRA   YAJEE 
(Bihar):   Question. 

t["That the Bill to provide for the 
alteration of boundaries of the States 
of Bihar and Uttar Pradesh and for 
matters connected therewith, as passed 
by the Lok Sabha, be referred to a 
Select Committee of the Rajya Sabha 
consisting of 15 Members, namely: 

1. Shri B. K. P. Sinha t[ J 

English translation. 



 

SHRI DAHYABHAI V. PATEL: You 
use the word without understanding it. I 
am giving you examples. In the matter of 
literacy, they  are the poorest   .   .   . 

SHRI SHEEL BHADRA YAJEE: 
Nonsense. 

SHRI DAHYABHAI V. PATEL: No 
effort is made to remove illiteracy. We 
have a drive in all the States, particularly 
to promote adult literacy. 

3 P.M. 

I find hardly anything being done in 
both the States. In the matter of 
agriculture, nature has provided them 
with abundant water supply. The rivers 
that flow through these States should 
make them surplus State to produce food 
not only for this country but for export 
also. But we had the sorry spectacle of 
famine in Bihar and which is now used 
by the Congress Government in season 
'and out of season for everything. We 
have had two famines. With the waters 
that we have and the fertile land that we 
have in Bihar, it is a disgrace that we 
should ever have famine even in spite of 
the two droughts. The water table is not 
15 feet normally and even with two 
famines the water table never went down 
below 25 feet. The poor agriculturist was 
not served by the State Government in a 
proper manner. He is trained like a 
person who is trained to walk on the 
crutch and refuses to throw away the 
crutch. Not only charity from this country 
but charity from the whole world comes 
when you say there have been two 
droughts and famines in India. The 
Government of Bihar should be in a 
position to tackle this in such a way that 
these things do not recur. 

Sir, in this connection, I would contrast 
what has happened. I had pointed out to 
the former Food Minister the manner in 
which drought relief had been tackle^   in 

Gujarat and Mr. Subramanian had to 
admit that drought reliei measures in 
Gujarat were taken in such a way that 
those measures were of permanent 
benefit. I would like to ask whether 
similar measures have been taken in 
Bihar. What is the use of people being 
taught to rely perpetually on aid? 

The other point that I would like to 
urge is that instead of these little border 
adjustments and the border rivalries that 
flow because of the different sizes of the 
States, giving them that much 
representation in Parliament, is it not time 
for us to consider whether the sizes of 
these States or other States in comparison 
should be made such that they are more or 
less equal, that one State does not 
dominate over the whole politics of this 
country? That is a matter which really 
needs to be looked into. And I would 
suggest to the Home Minister that when 
he is thinking of these little border 
adjustments, he should enlarge bis mind a 
little more and find out the manner in 
which such things would not become 
necessary. I have done a lot of touring in 
Bihar and Uttar Pradesh. I know there are 
certain areas of Uttar Pradesh, the eastern 
areas, which have particularly more 
affinity to the western areas of Bihar their 
language is perhaps more or less similar 
and the rivers flowing make their 
boundaries change. Therefore I do not 
oppose the Bill in its present form. But is 
it not time to consider all these aspects 
and bring forward a Bill that would afford 
permanent benefit to these areas and to 
the country as a whole instead of these 
small measures off and on? 
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SHRI BRAHMANAND PANDA (Orissa): 

Sir, on a point of order. Sir, in this House the 
Chair is supreme. But I find that when a 
Minister goes out, some Members say 
"Namaste" to him. Is it proper to do 
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so? Is it proper that Ministers should be 
saluted in this way in the House? That can 
be done in the lobby or in the Central Hall. I 
do not know the proper position and you will 
kindly explain it to us. Should we do it to a 
Minister who is only a Member in this 
House just as any other Member? 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): Hon. Members know the 
rules and they should try to adjust 
themselves. It is not a point which requires 
any ruling. 

SHRI CHITTA BASU (West Bengal): 
They want to be in the good books of the 
Ministers. 

SHRI   BRAHMANAND      PANDA: The 
Ministers should not accept such Namastes. 
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SHRI BRAHMANANDA PANDA: Sir, it 
is expected that Members from both sides 
should speak on the Bill, but they are 
digressing and talking about other things. If 
you allow me, I can talk about the Jordan-
Israel trouble also. 
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SHRI A. P. CHATTERJEE (West 
Bengal): You know, Sir, what Shri 
Shyama Prasad Mukherjee once said 
"India, that is Bharat, that is U. P." 

SHRI TARKESHWAR PANDE: That 
is too old.     ^ tj^pft ^ | ^ 
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SHRI      K.      P.      SUBRAMANIA 

MENON  (Kerala):        Sir, even after 
twenty years we are still faced with a 
situation in which different States quarrel 
among themselves for. this or that part of the 
territory. It is an un-forunate    situation in 
which we are placed. Very often this sort of 
quarrel between States leads to very serious 
consequences.     It may lead to   social 
tensions, inter-State tensions and occa-
sionally to  communal tensions.  Why is it 
that we are in this plight even after twenty 
years of independence? We have to think of 
it seriously. It is because the political 
leadership of the country which held power 
has been trying to decide issues which are of 
great   importance  to  the  country,  to the 
people, according to the political exigencies 
of that party. It is because they have not been 
able to do    and think honestly     and  do  the  
correct thing at the correct time that we are 
faced with a situation like this. For example, 
there are still a number of disputes in the 
country based on linguistic principles. Our 
party has been, from the     beginning,  
advocating     a policy which  would have  
eliminated such  conflicts.     The  essence  of 
that policy is that when we accept    the 
principle  of     linguistic   States,  then the 
boundaries should be so demarcated as 
would take the village as a unit and territorial 
continguity as the principle. If we had 
accepted this princi- 
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pie for the entire organisation of the country 
we would not have been faced with a 
situation like this today where still     
Maharashtra  and     Mysore  are fighting, 
Kerala and Mysore are fighting. We still talk 
all big things, like we are one nation, one    
people etc. But as a matter of fact when it 
comes to  brass tacks we do not have  any 
principle. We sacrifice our principles for 
political  exigencies.  If it  is  convenient for 
the Congress Party, they will try to give 
something from Uttar Pradesh to Bihar or 
vice-versa. If it is convenient for them, they 
will set up a Mahajan Commission and even 
without     consulting  the  people     of 
Kerala ask that Mahajan Commission to 
arbitrate on that issue. This sort of thing has 
been going on. That is why we say that 
things cannot be settled like this. If we are to 
keep the unity of the country, if we are to 
keep the different States in good humour, if 
we are to keep them as good neighbours, 
then we have to accept a certain principle in 
the demarcation of territories between 
States, and that principle, as I said, is the 
principle of taking the village as the unit and 
the contiguity of the territory. If we do this 
then we can achieve a number of things. But 
the point is when it comes to settling issues 
the usual bourgeois parties do not consider 
any of these things. They stand   only  for  
privileges.   They  can never fight on 
principles. They ask for privileges for this 
section or that section which leads to 
internecine fights which may ultimately 
even lead to the destruction of the unity of 
the country. It is a very serious thing. It is 
not only on the question of linguistic States 
but it is also on the question of language, on 
the question of Centre-State relations and all 
other questions the   attitude   of  the  ruling  
Congress Party is such that all its efforts are 
to   perpetuate  the   privileges   of  one 
section of   the people as against another  
and  to  create     inequality  and discontent... 

SHRI NEKI RAM (Haryana): Even in 
the demarcation of boundary? 

SHRI K. P. SUBRAMANIA ME-
NON: Yes, even in demarcation of 
boundary also that is what you do. That 
is why I say this sort of piecemeal 
reorganisation would not do. What is 
necessary is to go about in a scientific 
manner, in a realistic manner. 

In this connection, I would also like to 
tell you this that our people in Kerala are 
not likely to accept the Mahajan 
Commission report, and if the 
Government of India tries to impose that 
report based on Ihe Mahajan 
Commission on Kerala it will lead to 
very serious consequences. 
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THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I shall now first put the 
amendment to vote. The question is: 

"That the Bill to provide for the 
alteration of boundaries of the States of 
Bihar and Uttar Pradesh and for matter 
connected therewith, as passed by the Lok 
Sabha, be referred to a Select Committee 
of the Rajya Sabha consisting of 15 Mem-
bers, namely: 

1. Shri B. K. P. Sinha 
2. Shri Sheel Bhadra Yajee 
3. Shri Chaudhary A. Mohammad 
4. Shri Anant Prasad Sharma 
5. Shri Suraj Prasad 

 

6. Shri B. N. Mandal 
7. Shri A. D. Mani 
8. Shri Banka Behary Das 
9. Shri J. P. Yadav 

 

10. Shri R. N. Jha 
11. Shri Rajnarain 
12. Shri Balkrishna Gupta 
13. Shri Chitta Basu 

 

14. Shri G. Murahari 
15. Shri D. Thengari 

with instructions to report by the last day of 
the first week of the next session." 
The motion was negatived. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA): I shall now put the motion to 
vote.   The question is: 

"That the Bill to provide for the 
alteration of boundaries of the States of 
Bihar and Uttar Pradesh and for matters 
connected therewith, as passed by the Lok 
Sabha, be taken into  consideration." 

The motion was adopted. 
THE VICE-CHAIRMAN (SHRI M. P. 

BHARGAVA): We shall now take up the 
clause-by-clause consideration of the Bill. 

Clauses 2 to 36 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the  
Title  were  added  to  the  Bill. 

 
t[I  move; "That the Bill be passed."] 

SHRI AKBAR ALI KHAN: Sir, I am very 
happy to know that there is at least one matter 
between the two States which has been agreed to 
by the respective States and we are now passing 
this Bill. There are several matters pending 
regarding t river waters and boundaries. I dp 
hope the lead given by these two States will be 
followed up in other matters. It is always better 
to have such matters settled by the States 
themselves. That is much better than giving it to 
arbitration. But if for some reason the matter is 
not settled by the two States, I think the only 
alternative, the only reasonable and just 
alternative according to the Constitution is that 
we entrust it to 

t[ ] English translation. 
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somebody who will give an impartial 
decision. In this matter, we all know Mr. 
Trivedi. A very good decision has been given. 
When we entrust it, we entrust it with full 
confidence that everybody concerned will 
follow it, whether in some minor part it is 
agreeable or not agreeable. I think in minor 
matters which have been referred to by some 
of my friends, I am sure both the 
Governments will look into them and see that 
they give the greatest convenience and 
comfort to the rayyats of both the States but 
this can be attended to only after this Bill is 
passed. So with great pleasure, Sir, I 
commend this Bill for approval and I am 
happy that a good lead is being given. Thank 
you. 

THE     VICE-CHAIRMAN      (SHRI M. 
P. BHARGAVA): The question is: 

"That  the Bill be passed." The 

motion was adopted. 

THE CENTRAL INDUSTRIAL 
SECURITY FORCE BILL, 1966— contd. 

THE VICE-CHAIRMAN (SHRJ, M. P. 
BHARGAVA): Now we go to the next Bill. 
Mr. Chitta Basu has finished with his 
amendment. Then Mr. Bhupesh Gupta, who is 
not here, said that he was speaking. (Interrup-
tions.)  Mr. Chatterjee.    Clause 14. 

SHRI A. P. CHATTERJEE (West Bengal): 
Mr. Vice-Chairman, now before this House 
clause 14 of the Bill is for consideration. You 
know, Sir, that there was a Joint Committee 
of the two Houses on this Bill and that Joint 
Committee heard various witnesses for 
evidence. Now, I think, from the Report of the 
Joint Committee it would be quite clear to this 
House that the Central Industrial Security 
Force Bill is merely the dream-child of one 
Mr. Dutt. I think that it was one of his 
brainwaves to have produced this Bill.. 

310 RS—8. 

,       THE     VICE-CHAIRMAN      (SHRI !   
M. P.  BHARGAVA):     We    are    on clause   
14  of the  Bill. 

SHRI A. P. CHATTERJEE:   Just a preamble, 
Sir.    Now, Mr. Vice-Chairman, as far as clause 
14 is concerned, I  think that  even  if     this     
House decides to delete clause  14, it would .   
not detract or take away from    the value of the 
Bill as far as the sub-'   ject-matter  of the Bill is  
concerned. j   Of course, as a Member of the 
Joint 1   Committee I have given a Minute of :   
Dissent.   I am against the whole Bill I   lock, 
stock and barrel. I am certainly !   not in favour 
of any of the clauses and 1   I feel that this Bill 
should be rejected. But  as the  other  clauses 
have  been passed, naturally I  am stopped from 
speaking on those clauses.   But as far as this 
clause is concerned, clause 14, it  is  of    sinister     
significance.    This clause reads like this: 

"It shall be lawful for the Inspector-General, 
on a request received in this behalf from the 
Managing I Director concerned of an industrial 
undertaking in public sector, showing the 
necessity thereof, to depute such number of 
supervisory officers and members of the Force 
as the Inspector-General may consider 
necessary for the protection and security of that 
industrial undertaking . . ." 

Now, Sir, what I submit to you is that knowing 
the Managing Directors of the public sector 
undertakings as we do and as many Members of 
this House do, it will be very risky to entrust the 
task of calling the secu-! rity force or 
supervisory officers to I such Managing 
Directors. I know, ' for example, one Managing 
Director of Durgapur Project Limited. It is a 
Bengal concern, a public sector undertaking. I 
know that this Mr. Neogy, who has been riding 
this public sector undertaking like an incubus, 
what a sorry figure he has cut not only for 
himself but for the entire public sector 
undertaking, sorry not in any sense of 
sympathy, nor in any sense of commiseration.   
What I want 


